
REG ISTERED 

CEN1RAL ADMINISTRATIVE TRIBUNAL 
BANGALRE BENCH 
*** ** * * * 

Commercial Complex ( BDA) 
Indiranagar 
Bangalore - 560 038 

Dated : 

Application Nos. 	1991._1992. 1993. 2039 to 2043/(F) 

Applicants. Respondents 

Shri R. Durgaprasad & 7 Ors 	V/s The Secy, WVo  Finance(Dept of Expdt 
and 4 Ors 

To 

1. Shri R. Durgaprasad  Sat 	B.M. Vinutha 
D.O.S. L 	II Dy Office Supdt. L—II  
Central Excise, HQrs Office Central Excise HQrs Office

C.R. Bids, Queens' Road PB No. 5400, C.R. Bids Bangalore - 560 001 Queens' Road 
Bangalore - 560 001  Shri E. Nagaraju 

2. Shri A.S. Venkata Ramaiah Dy Office Supdt. L—II 
Central Excise HQrs Office Dy Office Superintendent L—II C.R. Buildings, Queens' Rd CEX, HQrs Office, Central Excise Bangalore - 560 001 C.R. Bids, Queens1  Road 

Bangalore - 560 001 8. Shri Doddarangappa 
3. Shri H.S. 	AflanthaPadmaflabha Dy Office Supdt, L—II

Central Excise HQrs Office 
Dy Office Supdt. L—II C.R. Buildings, Queens' Rd 
Central Excise, Laibagh Division Bangalore - 560 001 
Bangalore - 560 025 

 Shri M.S. Nagaraja 
4, Shri B.R. S,ridhara Advocate 

Dy Office Supdt. L—II 35 (Above Hotel Swagath) 
HQrs Office, Central 	Excise 1st Main, Gandhinagar 
Central Revenue Bids Bangalore - 560 009 
Queens' Road 
Bangalore - 560 001  The Secretary 

Ministry of Finance 
5. Shri P.K. Janardhana Rao (Dept. of Expenditure) 

Dy Office Supdt. L—II North Block 
CEX HQrs Office New Delhi - 110 001 
C.R. Buildings, Queens' Road 
Bangalore - 560001 
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I 

The Chairman 
Central Board of Excise & Customs 
New Delhi - 110 002 

The Comptroller & Auditor General 
New Delhi 

The Collector of Central Excise 
Central Revenue Buildings 
Queens' Road 
Bangalore - 560 001 

I 
The Assistant Collector of Central Excise 
LalbaghDivisjori 
Bangalore - 560 025 

Shri M. Vasudeva Rao 
Central Govt. Stng Counsel 
High Court Buildings 
Bangalore - 560 001 

Sub ject : SENDING coPIEs OFCRDEB PASSED BY THE BENCH 

Please find enclosed herewith the copy of QDER passed by this 
Tribunal in the above said applications on..27-8-87 

cv 
Deputy Registrar 

cial) 
End : As above 	

(Judi 
 



BCFO[E THE CENTFAL eDr1INISTRATIJE TRIBUN&i.. 

bANGALUFE 

OATEO THIS THE 27th DAY CF AUGUST, 1937 

- - 	Ptsnt : Hon'Lle Justice Sri I.5.Putta:wamy 	!ic.—chairmn 

Hon'blB Sri P.Srjnivmn 	flcmb2r (A) 

Ap1ictin Ns.191/86LF) C/w 
1992, 1993, 2039 to 2U43 of 1986 

.Durçapra, 
J.C.S. L—II Cntr1 Exci5s, 
PE N..54J0, Hqis Dffic, 
Queens Fed, C.R.Bldc., 
B3ncc1c- 	- 560 001. 	i in a, E1jtin J.191/35. 

A.S .Jnkta Rcrnaiah, 

Dy.Offic 5ui.Iintnnt L.II, 
CEK, Hqrs Cfrice, CE  

Queans Fad, Pan 1rE - 1. aS lfl 	: 1iCatiLfl 

H.S.Arnth1.,mnabh, 
Dy. 0 5 L II, C6ntral ExciE, 
Lalbaçh )ivi5ic, 
E-ica1cre - 25. as in EoH 1icatin Ji .1i3/86. 

- 
L II Hqi C'fic, 

Cntra1 Exci, Qun Rci'i, 
Bn1r - 1. zis in 	E1iatjn 	. 2039/83. 

P.I.Jan.idhflc Rzc, 
Dy.OS L II, Central Excise, 

Ho,ti 1Jffic, CF Eldcs., 	
'-5 in 	1icatjn 	.2044/86. 

6  E.t.iinuth-, 

Dy.05 LII, Cntra1 Exci, 
Hqrs Of?ic&, 	nlcr - 1. 	in clicticn N.2J41 /8 . 

E.Naciraju, 
UDC, Unir er0er' Lf ,rcrntin 
n Dy.05 LII, Centr&1 Excir, 
Hrs Cffic, Sanç1ore. 	in a, 1icticn t'e.2042/B6. 

Jrana, 
Dy.QS C 	II, 	Central Exci, 

Queans Rad, 	na1r. as in a1icatien N.2043/3i. 

/ .1 	.... 

DI.M.s.Naçarj ... 	dvccate 	) 

vs. 

1. 	Union of 	India, by 
Sretary Ministry of Finance, 

(Jpt.f 	Exitr.), rrth E1ck, 

New DElhi. 
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Chairman, 

Central 6aE wf Cxcie & 

Cutom, New Delhi. 

Cni.trller & Auditor Girieral, 

GCI, Nw Delhi. 

Cilloctoi of Central Excise, 
Queenly F\cid Ban lore - 1. 

Mssitant Collector of Central 
£xcir, Lalba h Diviein, 	•.. as in application N.193/0. 
Eancalere - 25. 

( Sri 1.05udeva Rctj 	•.. 	Aivccata ) 

These apljcatjons havo cume up bofare the 

Tribunal tcd_y. Hon'blc Justicu Sri F..S.Puttaswarny, \iic-

Chirmn, marie the f'all.wiric 

CR D E R 
4*** ** *-* 

I 	 s the quetins that arise for determination 

in then, crs ari cmn.n, wu ç'x 	usv to dis.cse of tham by 

a ccrnrimn Lrdzr. 

I 	2. 	Prior to and as on 1.1.193 and onwarJs all the 

a iic - ts are werk..inc as Deuty CPfice Suptrintenth3nt—

Lovi IT t IACS II') in the Cntrai Excite & Cu5tums  De-rt—

ment ef G:vrnrnent. Prior to 1.1.133, their pay scale we 

.425-7UU and that of tha Inspectors us -.425-300. 

The alicntE cia!m parity with the Inst actors 

of the LpItment an diirao factcrs. 

E3?oie the h Py Cmmission Lreided ever by 

I 	 late justice Sinchal ef the Supieme Court, the DCS II 

claiminç parity with the Inseotors of the Dt. urced 

the s-aid Cummissioi to recmrnond for extsndjno them the 
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v.y timo sc~!lus which is ]lGwe to the Insctots of the 

DertmLnt. But it 	that the PJ Py Cnmision with— 

ut s cifiel1y idxaming thbir said Licims nd mL1nç any 

spocific recom-iincticns on the arne, how€vr recurnmendd 

to Cuvxnrnnt to revise Fay scaler of Insuctors from s.425- 

333 to 1643-2903 	the pay scales of DOS II from i.425-700 

to s.14Uu-23UJ. In its rsclutiuri 	ted 13.9.19a6(Annxure 'A') 

and tho Cantral Civil Srvica.(F:visod) Py 5cols Rubs of 

1986, Govarnment had accz;1ted and had in, lmntd thorn from 

1.1.1*36. Hnca the crljcants in ths se.Qrate and jdentj— 

cl 	lications moJe under Section 19 of the iAdminiEtizltive 

Tribunals sict, 1985('Act') hio suucht for a directien to 

tho r 	anant 5 to txtnd Lhrn tho Fity sc1e of s.164U-23O 

) is lleae to Insoctors of th2 );artmant from 1.1 .1965. 

5. 	In thali common ruply, tha res ndantc h:vm asscrtd 

that tho anture of duties pErFcrrned by the 305 II wars not 

curnp6r,tle to th Inspectors of the De-.artrnint and therfore 

thay W21e not entit1d to hichr ay scLle of 5.1343-2936 

ellowsd to Ins;ctors. 

5, 	JI.M.S.Nacraja, isarnad counol fcr th alicants, 

cantands tht tho ntura of tha dutiac orfcrrnd by JLS II 

arid Inspctcrs of tha Dc rtnunt in all tcts uro ono 

and the srne an 	ani.1 of hicher scales alicuod to Ins ctcrs 

was discrirnintoxy and violative of Aiticls 14 & 16 of 

tho Constitution. 

7. 	13r1 1.]asud6va Faa, larnod counsel for th ros;on— 

dants, contends that the nature of the dutjo 	rfurrnod by the 

31)5 II nd Insctors wr not unj and the sam2 aid ware totally 

differant r.i therefore allowinc hic.hsr scales to Inctors 
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we not diciirninatcry anl does not uie1te Articl,5 14 & 

16 of the Censtituten. 

Bfere the P1 Pay Cemrniseian, 305 II c1imed 

- 	 r..rity with InEneeturs 6nd Or extninrj theni the poy mccle 

11ewd to Instcrs of the Dat. But an th2 same thr 

were no secj?jc i'eeornmendtions tw rovrnmdnt which also 

id not exomins their rlain 	ac1?ir..liy and cive a Ieision 

enc way er the other. 

In their ap1ieatiens and the vry elabuiate 

written brisf filu4 Were us toy, the 	liants have 

of material justifyinç their claim for 

parity with the Inst uctois. In rars 9 (tv) cf the written 

hrjer the - pFlicintr had assaitei thus : 

"9(v) SUCCeSSIVe In cummissiuns 6re sleuly 
are slewly ste—by—ste: brinçinc tha minis—

terial suervisery cadres t. a 1ss chHiminC  

rk, in the sone th t they arc not ado—

quetoly I unaitad. Only to hich.—liut Lh.E, 

thu chait is pranaiad in f2ra 5-13 or tha 
Apklic. tion. In para a (v) of thir rely, 
the aiarm2nt mJo by the Rsondants, th t it 

is nctuiwl that the scale of .ay for the fost 
of' Inspectors will be inrevod with the as—

care of time, is not at all ccnvincinc, L—

cause, th. Fe :ondents have not put fci th any 

rsen for their such averment and A tha 

some tirna, the EesponAents have also nct ad—

ducad any roason fr not c'.jvjnc same trct—

mont to ministerial sueIvi5ery of?icars. 

Also, the ResLenOents have not dirclazA as 

to what sin the 005 (eauivalent crn) in the 

came Liar ai trnnt h•ve committd and why such 

un—n:tuial titrnnt to them. AKAYants 

further recust to consider the fillawins 

true jusition 

Hed Clerk InspEctor 	Dorcc with 
(Now 305 L.I3)ef C.x.(OC) rafarance to 

	

5L3-cLE 	SC.-LE 	JIS L.II 

I Pay Commissien 1931 	103-280 	103 (ProLn.) Hicher 

120-200 

II Pay Commission 1959 210-380 	210-383 	Equal 

	

III Pay Conmissien 1973 425-700 	425-800 	Lower 

1 Pay Commission 1986 1430-2300 	1643-2930 	Lower Max. 

Lower Mm. 
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Dy.Of'fiee Sudt. Irsctr Dtor.e with 

(new DOS L.I) of C.Lx.(SG) r.farsncs to 

SCALE 	SCALE 	DOS L.I 

I Pay Crnmisin 1931 	250-325 

II Pwy Cwmrni5ein 1959 	335-425 

III Py Cnmissicn 1973 550-750 

IJ Pay Cemmieien 1966 150j-2650 

	

200-300 	Hicher 

	

320-485 	Hicher 1in. 

Lcwrf1ax. 

	

550-930 	Lower Max. 

NO 56 CAJR7 	Lewr isJen 

	

1540-2'D3 	when corn ru 

with recruited 

Inscter. 

In both the casuE as shown in th 	bove chjrts, for 

DOS L.II E.nd DOS L.I, there w 	ni-Ahinq LdverFe in 

tht minimum basic start an annual incrrncnts till 

1.1.85. Downwr'J trend in th; pay scales of the 

rnininstrial surorviosry cfficsrF, corn.ratively with 

In5r.ctelE of the scrne Jul. rtrnent,(which su.rvisory 

officor were all elonc (for a Ftrial of 55 years) 

cithr equrl or were in hichr status) has now reultad 

in not only frustration but also humiliation to the 

liczntt 	within tha ertrne-it and for that 

m:ttar even within tha same ffi: also. 

Wo are not in a pcsitien to say  whether all of the statrnentr 

arS coircu Lr not. 	Jen athorwisc all these and ether factere 

elaborately stated by the a licants in thair ericinol 	li— 

ctjons ani written brf, uncubta.d1y cl1 for 	furthar con— 

sideration by Government in the first instanc. In this view, 

we ccjnsi !ar it f:IQI or to direct Govoriment in the Finrice Unis— 

try to examine and decide tha claim Lf the 	licants by colluct— 

inc all such infrmatien and rnterial as is nacasEary to dacide 

the questions. 

13. 	For the sbojs ur 0:61  we consitar it pIoer to allow 

the a licants to filu their written reirsentaticns befeio 

Government within a reasonable time. Jr.Nararaja sacks one 

month' time from this day to file the sna b.00feru the 

Government. Ja ale of th view tht this re uest of Dr.Nac&iraja 

is reasonble. de also consider it proer to fix 	reasonable 

time for th discsl of thee reresentation by Government. 
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11. 	In the licht of our at:ovu discussions we make the 

I 	falluwinc orders 

1. J: permit th a1icant to tile their 

wiitten iepresentations an their c1im 

bfare Cvrnmnt within 	period ;t 

cn menth from this day. 

2, 	jr,ct favernmunt of InJia in the 

Ministry uf Fiimnci to examine and dis!-iose 

of written r resentaticn if any to be 

?j1d by thn ;. 4ic.nt5 within ap nod at 

six rnnths from th2 date such roresont- 

- ticns are fild bfcr it. 

3. All qusstion 	1a lsft aen. 

12, 	1ictian5 Lire dis-oscd of in tho 	terms. 

But in the circumsiaflccs tif the cs-, we iiiect the partins 

tc Lr thoil own ritE. 

rEEER() 

—Y 	Ccç) 1t- 

EPUTY REGISTRAR 

tENTL 	IIUBUNAL / 

AEIIIIIWNAL LEC1 

BANGALORIE  

0-0 


